
ACT No. XXII OF 1858. 

(Beceived the assent of the Governor General on the 2nd June 1858.) 

AN ACT to continue i n  force for a further period A C ~ S  XIV of 1 !3 57, XYl' o f  
1857,  and XVII of 1857, and to authorize in  certain cases ihe transportation 
of og'enders senienced to imxprisonment. 

WHEREAS it is expedient that Acts X I V  of 1857, XVP of 1857, and 
X V I I  of 1857 should continue in force until the end of 

Preamble; the year 1859 ; and that, in certain cases, offenders 
sentenced to imprisonment under 'the said Acts should be transported 
beyond the sea ; It is enacted as follows :- 

Acts XIV, XVI, and 
I. Acts X I V  of 1857, X V I  of 1857, and XVII 

XVII of 1857, conti- of 1857 shall continue in force until the end of the 
noed. 

year 1859. 
, 

11. Unless the Governor General in Council shall otherwise order, 
Offenders sentenced whenever any Court or other Oflicer shall sentence an 

to impri~onmant may 
in certain cases be trans- offender under any of the said Acts to imprisonment for 
ported. a term exceeding three years, it shall be lawful for such 
Court or other Officer a t  the same time to order that the offender be trans- 
ported beyond sea for such term. 


